%( IN THE EENTRAL ADFIINIS?RATIUE TRIBUNAL : HYDERABAD BENCH
:AT HYDERABAD

R IGINAL APPLICATIUN ND.599/95
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- |
DATE OF __ORDER _:__17=11-1997,

A . TR LD e s o e U . i S S S G IS S T A

Batwesn :- |
~ Bhattu Bsbu Prasad ;

ese Applicant .
And

A Supafintanding Engineer,
- A1l I.dia Radio, Vijayawada.

2.‘fhe StationOirector,
Alllndia Radio, Vifaya wada.

soe Régpondents ‘

Lounsel for the Appkicant, . :  Shri S.Ramakrishna Rso
1

Counsel for. the Respondents ¢ Shri N.R.Devaraj, Sr.CGSC

CORAM; ‘ ,
THE HON'BLE SHRI R.RANGARAJAN :  MEMBER (A) E
THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (J)

(dear per Hon'kiaShri‘R.Rangarajan,lﬂamber (A) e

L XN} -2.
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%x/,\réply has been filed. Though tnaﬁgounsel for the respondents now

T ihaugh Notice baefore admission was giuen on 7-5-95 no

. 5 - | i %VHL::
(order per Hun?ﬁla'Shri R.Rangarajan, Member (A) )
Heard Sri S;Ramakrishna Rso, coungel for the ahpticaht

@nd Sri N.R.Devaraj, standing counsel for the respondesnts.

2. Theapplicant in this O0.A. is the son' of one late Bhattu

Babu Rao, whose services were terminated on madical invaelidation

on 15-12-92, The applicant was appéfnted as Mali against a tampbrary
post by memorandum No,1(4)93-5/906 dt.27-3-93. It is stated that

the applicant had initially submitted that he studied up to 7th

| . + E;Q‘ |
class. Subssquently it is learned £ the respondants that he haiv.

studisd[ﬁp to 4th Class and hence he had given a falas certificate
vas—submitied uhile_pﬁf joining the service as Mali on compassionate
grounds. Hence ons month notice was given by the impugned memoran- '

dum No.21(BBP)93-5/750 dt.24-4-95 for terminstion of his services.

3, This 0.A. %f_fiied to set aside the‘impugned pemor andu
No.21(8BP)93-5/750 dt,24-4-95 of respondent No.l by declaring it

as erbitrary, unwarranted, capridious and against the provisions of
Articles of 14 and 16 of the Constitution and direct the Respon-
dents to continue tha applicant to work as Mali to which post he
vas appoiptad on cqmpasaionata grounds with allconsequential

banéfits.

4. An interim order dt.16-5-95 was issued in this O.A.,
wherein it was directed that no oneshould be posted on regular
1

. ‘ , Wi
basis in which the applicantiqtfarkiﬁg.

Loonare b i

j 00030



.
Iy

- 3 = 6‘% ;'W e

Submits that notice was given for gatting'his axplanatioqﬁ {he

“iéama could not be taken on record in visw.of the absenca of any

[

reply in this connection.,

"B In view of the above, the following di?ection ié‘given 1=

"¢ The applicant, if so advised, may nouw submit

a datailed raeresentation_?or rainstatiag him
1Nto sService 0 NESPONUERL MU 1 WiLITLIL UND muiiuee

from the date of receipt of a copy of a—sepyof-

this order. If such a representation i& received by
Respondent No.1, the sams should be disposed of
vithin two months from thes date of receipt of
representation after éxamining the relevant re-
cords, Suitable reply should be issued to the
applicant within that time by the appointing

oot

authority.

7. The 0.A, ,s disposed of, at the admission stage itself,

i

No order as to costs.

(8.5, A1 PARAMESHUAR)

. (R ,RANGARAIJAN)
: “Member (J) | Member (A)
116
Dated: 17th_Npvember, 1997, :
Dictated in Open Court. 6@ 4
‘a,Ul'/ D,Q i2_ . 6“-:,
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Copy to:-

1o

SIr

The
Ths
Qné
One
One

Cne

Superintending Enginesr, Ail india Radia, Uijéyauada;
Station Directof, A1l India Radio, Uijayauéda:

copytc fir. S Ramakrishne Rao, Advocates, CAT., Hyd.
copy to Fr. N.R.Devaraj, Sr.CG3C., CAT., Hyd.

copy to D.R.{R), CAT., Hyd.

duplicate.
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TYPED BY . CHECKED BY
COMPARED oY APPROVED BY
TN THE CERTRAL ADMINISTRATIVE TRIBUNAL
I HYDERA 34D
THZ HUN'BLE SHRT RLRANGARAIJAN : MA)
B ND
THE HON'BLE SHRI B,5,3JA1 PARAMZSHUAR
M (3)
Dated: (:?‘ /” /q f;‘
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Admittad ang
Issued,.

Interim Directions
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| Disposed, of w--tr-girosttoRs
Dismisgad '
Dismissed as withdrawn
‘Dismissdd Por Default

Ordered/Rejected
No order
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